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The Minister of RehabUitaiion (Shri 
A. P. SOsk): (a) Yes.
. (b) (i) G.P. Fund—Rs. 71*29 lakhs.

(ii) Pension—Rs. 2 05 lakhs per 
' month.

(c) (i) G.P. Fund—Rs. 13-61 lakhs,
(ii) Pension—Rs. 42*950 and

£79/- per month.

(d) The amounts verified by Pakis
tan as given against part (c) have 
been authorised ior payment. Informa
tion about the amounts actually paid 
is feeing collected and will be laid on 
the Table of the House in due course.

(e) Under the existing arrangements 
between the two countries each Ac
counts Officer in India will prepare and 
s^nd to the Accounts Officer in Pak
istan, at whose instance payment has 
been made, a schedule of debits. On 
receipt of a similar schedule from the 
Accounts Officer in Pakistan, the net 
amount payable or receivable will be 
arrived at from the inward and out
ward schedules exchanged between the 
two Accounts Officers, and the pay
ment of the net amount due to either 
country will be made by means of a 
demand draft. The amount of money 
received from Pakistan with regard to 
these claims under this arrangement is 
being collected from the Accounts 
Officers concerned, and a statement 
will be laid on the Table of the House 
as soon as posisble.

C onstruction  of W bixs  a t  G uroaon

887. Shri Jangde: Will the Minister 
of Home Affatn be pleased to state:

(a) whether the Special Police 
Establishment received complaints 
about fraud in the construction of 
wells at Gurgaon, by the DeUri Avia* 
tlon Division, C.P.W.|).; and

(b) if so, whether any investiga
tions were made into the matter and 
the results thereof? ,

The Mtiiisier of Home AflTalrs (Dr. 
Kat)u) (a) A complaint was received 
by the Special Police Establishment 
in August 1950 with regard to 14 works 
carried out by the Central Public 
Works Department. Amongst these 
there was a reference to certain wells 
constructed at the Gurgaon landing 
ground during 1943. This complaint did 
not supply specific details.

(b) These matters were gone into 
in association with the complaint and

it was found on investigation that 
there was no material evidence making 
out an offence. This particular r’cm- 
plaint was too vague and old to be 
capable of verification. The investiga
tion was therefore closed.

6 6 6 * : w r  f i r a r

r < t t ?

The Minister of Education and Na
tural Resources ami Scientific Re
search (Maulana Azad): Except in the 
case of the Central Universities. Uni
versity education, regardless of the 
medium of instruction, is the responsi
bility of State Governments. A scheme 
for the expansion of the Hindi Depart
ments at the Delhi and Banaras Hindu 
Universities has already been accept
ed in principle and grants sanctioned 
to them. Schemes for the development 
of Hindi Departments in the Universi
ties of Visva-Bharati, Nagpur, Madras, 
Annamalai, Allahabad and Lucknow 
are also under consideration.

T r ain in g  of D i s p l a c e  Persons in  A rts 
AND C rafts in  P unjab

889. Prof. D. C. Sharma: (a) Will 
the Minister of Rehabilitation be
pleased to stale how many displaced 
persons were trained in different Arts 
and Crafts in the years 1951 and 1952 
at different training centres in the 
Punjab?

(b) How many of them were given 
Government aid as Ipan or grant to 
pursue the crafts they were trained

(c) What amount was given on loan 
or grant during this period to such 
trained persons?

The Minister ol RehablUtaiion (Shri 
A. P. lain): (a) to (c). Information is 
being collected and will be laid on the 
Table of the House in due course.
A u dit  R eports of D efence Services

890. Sardar A. S. Salgal: (a) Will 
the Minister of Finaiice be pleased to 
state whether the Audit Reports of 
different Defence Services for 1949-50




